3200/~ in July,1994 for a period of one month but the édhOC~promotio

continued for seven months, There were #ivye vacancies of Senior PA.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: AT |
HYDERABAD -
0.A,No0,1234 OF 1995, Dateof Order:2-3-1998, |
‘Between: gr
G.Nagamani. : e»- Applicant ;
and )
1. Union of India, rep. by its Secretary,
Atomic Energy, Bombay. |
2. Chief Executive,Nuclear Fuel Comp?ex,
Hyderabad.
3. Secretary, Ministry of Personnel and
public Grievances,New Delhi. ; .+ Respondents
COUNSEL FOR APPLICANT  :: Mr.P.B.Vijay Kumar
COUNSEL FOR RESPONDENTS ;: Mr,N.R.Devaraj
CORAM : '
THE HON'BLE SRI A,V,HARIDASAN,VICE GHAIRMAN
AND
THE HON'BLE SRI H,RAJENDRA PRASAD,MEMBER (ADMN)
t: ORDER :
ORAL ORDER (PER HON'BLE SRI A.V.HARIDASAN,VICE CHAIRMAN )
Heara Mr,P,B.¥ijay Kumar, lear?ad Counsel for the Applicant
and Mr.N.R.,Devaraj for the Respondénts;
2. The applicant, a member of the Scheduled Caste while wokking
,*-".f'fgi,fir; .
as a Senier Stenographer on regular basis with effect from‘July,1991
' Lo S Ry
was promoted on adhoc basis as a Seénior PA in the scale of Rs,2000~
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When senior stenographers’ who were senlor to the applicant
thlS

[

approached y K/?rlbunal challenglng tPe applicant's adhoc promotion

and clalming thelr promotion on reguhar basis, the respondent
motad all of them filling up all theFQ Vacancies on regular b
terminating the adhoc promotion of the applicant. @he,grieva
the applicant is that while she who belongs to sC coﬁmunity‘i
entitled to be promoted against the éqﬁiter point reserved fo

Scheduled Caste, the action of the réspondents in not maintai

‘atleastrher adhoc promotion and filling up all the 9 posts by

ting Senior Stenographers belonging to general category is un
. I

fied., When the applicaat‘s adhoc prpmotion was not continued

. represented on 22-8-1995 in reply to) which the applicant by tkh

Impugned Order éated*9-9-1995 was toﬁd that the reserved vaca
been de-reserved and the senior most candidates have been pro
"It is under these circumstances the;appllcant filed. this appl
praying that the respondents may beidirected to carry forward
roaster point of Senior PAs/Stenographer.Gr I and continUe th
applicant either on adhoc or regular promotlongy relaxing the
fications, if nrecessary, and for a declaratlon that the action
" by the respondents with respect to #oster point of SC in resp
the Senior PA/Stenographer.,Gr.I as arbitrafy, illegal, and un

titutional .

2. The respondents in their replyfstatement have contended
the applicant did not satisfy the ellglblllty criteria for pr

as Senior PA and was promoted on adhoc basis fixing her pay u

PR 35 pendlng steps taken, for deureservatlon of the vacancies
by
as sanctioned/ ype competent authorlty was obtained for de-rl

=]

tion, the vacancies were all fllled up by promoting candidate
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1cat10n
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omotion
nder
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general category who were seniors ¢f the applicant by more th
15 years and that the roster point'has‘been carried forward.

the action of the respondents is as per Rules and unexcepticn
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the 0.A, may be dismissed contenddipeirespondents.

T}

3. On a carefullf scrutiny of the éleadings and on hearing of
j b .
the learned Counsel for the parties, jwe are of the considered yview

that the action of the respondents iﬁ‘not continuing the adhoc

promotion of the applicant and filliﬁg up the posts of Senior PA/

is perfectly in order. The contentién of the applicant that while
de-reserving the vacancies, the rostér point had not been carried
forward appears to be on a misapprehgnsion because the respondents
have clearly mentioned in their reply statement that on de=regerva-
tion the roster p01nt has' been carrled forward., VWhen a candidate
in the feeder category belonging to Fhe reserved community po?sessing
the requ1site qualification for promotion is not available injpublic
interest, it is permissible to de—r%serve the vacancies ca;rying
- I
forward the rogster and to fill it Ey promotion ?ﬁ:ﬁﬂ official
belonging to the general category. iThat is all what has happened
in this case. As the applicant doeé not satisfy the eligibility’
criteria for promofion as Sr.P.A ca?not have any legitimate grie-
vancé against tbis_step. As and whén she would acquire the eligi-

bility for promotion, she would be ¢onsidered for promotion against

the carried forward vacancy in the ﬁext recruitment years.‘

4, In the light of what is stated| above, we find no merit in this

application and, therefore, we dismiss the same leaving the parties

to bear their own gtosts.

( H.RAJENDRA PRASAD ) ( A.V.HARIDASAN )
MEMBER (A) VICE CHAIRMAN
Dated:this the 2nd March 1998 (Bw\‘////’ ]
Dictated in the Open Court ' \
*&k*

sk/DsSN
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O.A. 1234/95,
To .
1. The Secretary, Atomic Energy, Union of India,

Bombay. !

2. The Chief Executive, NuclearFuel Complex,
Hyde rabad. .

3. The Secretary, Ministry of Personnel
and Public Grievances, New pelhi.

4, One copy to Mr,P.B.Vijayakumar, AGvocate, CAT.Hyd.
5. One copy to Mr.N.R.Devraj, SI.CGSC. CAT.Hyd.
6. One copy to DR(A) CAT.Hyd.

7. One spare copy.

pvm.
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IN THE CRILAL ADMINISTRATIVE TRIBUNAL
HELERABAD_BENCH AT HYDERABAD

THE HCW'BE ME.JUSTICE fy Wois@asen_
VICE~CHAIR Mz

WD

THE HON'BLE MR .H.RAJENDRZ PRASAD: M(2)

DATED; 2—- ’S ‘-‘-199%

ORDER/JUBSMENTT

O.A.No, .\;‘),igin)cisﬂi .

T.A.No. ' CW.p )

d and Interim directions

i

Aloweg
-Dispcsed ©f with direction

Dismissed,

——,

Dismissed as ithdrawn
Dismissead fo Default,
Ordered/Réjé'ted.

N¢ order as to Costs,
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vantrofl Attainis#elys.
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